
NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

We have herd M r. MS. RcUt, learnel cijn;c1 for 
Vol  

the ppl -in t&M r. . C.Mohan ty1  I e: rne1 GOve rnien t 

Avoate appearing for the Respcndents and have also 

peused the reCOLdS. 

In this oigina1 Appiication, the applicant has 
A. 

for cancel1at1 an of his oer dated 10.11,99 

in;hich h has been tranSfecre. fn the post of 

DFO( ,3ar1pad 	thn post of D Fo(wr) , Rajngar 

aridfor a direction t: the resporidits to allow him to 

cctinue at his pres&t p1ae of posting at Baripda 

till, the end of LIjarch,2000. 

State Government in their co.mter have stat--ed  

in the last para that they have al1e:3. the petitiier 

to continue at B'aripada till the and of MarCh, 2000 

as preyed for by him in the Q,.  and tas directed 

by the HOn'ble High Cortn the order dated 17.11.99. 

In vi' of this it is submitted by Mr.ROt,1earfled 

ca.inscl for the applicant that the prayer of applicant 

having been already met by the Departmental Authorities, 

the OA has become I nf ic tu oi. s • In vi w of this, OA is 

disposed of for having infrct.is,N Costs, 

41 

emoer (Judicial) 


